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Applicant (s)

V E R SU S

Respondent (s)

A copy of the ORDER dated ..................
Tribunal in the above mentioned case is forwiU' ........ ................................passed by the Hon'ble

;u‘ded herewith for necessary action.

C

None for the ap p lican t .

Responoents by Shri S ,A , Dharm adhiXari,

Applicant has preferred  the presen't 

c»nterrpt p etition  alleging  <aeiiberate and 

vj'ilful dxsobedience of the direction  issued  

by th is  Tribunal dated 18th m rch» 200 2 in 

OA No , 222/1995 îi d 6th July , 20'0 4^ in OA 

î o . 5 9^ /200  2* 'Again3t the . Barre ■ the respon~ 

dents p referred  W rit ' Petition, N o ,  15050 /05  

(S) before ,the  Hon'ble High CtouTt. Vid.e 

order dated 9 th May, 2008 th6 time was 

extended t i l l  July , 2008 to implement the 

order of this  Tribtnal . The learned  counsel 

.for the respondents points  out that in 

oocrpliance of the aforesaid  direction , the 

applicant has already been conferred 

temporary status end posted  at

Jharsugda, O r is s a . It  is  seen from the order 

sheet that the applicant is  not appearing 

in the la st  conse<5 uttilve dates fo r  hearing .
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This  might be the reason v^y  he is  

not interested  in the m atter. 

Direction of this  Tribunal have iPSSii 

been fu lly  conplied wiiJi .

Accordingly, contenpt is 

disiTiissed and notices are discharged
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